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(iv) DELAY IN ARRITRATION ON NARMADA
WATER DISPUTE

SHRI P. M. MEHTA (Bhavnagar) :
With your permission, Sir, I bring a matter
of public importance under Rule 377 to the
notice of the House.

A very disturbing news has appeared in
the press today in Times of India regarding
Narmada Water award. The delay over
the Prime Minister's award on the Narmada
water dispute has now caused anxiety in
official circles also,

Before ten months or so, the Chiel Minis-
ters of the four States, Madhya Pradesh,
Gujarat, Maharashtra and Rajasthan shif-
ted the Narmada Water dispute from the
Tribuna and referred it to the hon. Prime
Minister for arbitrgtion. Tt was initially
stated that the Prime¢ Minister would give
her award before 15th August, 1972, But
for the reasons best known to the Govern-
ment, the award is delayed and nobody is
sure when the award will be given.

Now, as reported, the Irrigation Ministry
has taken a decision to appoint an addi-
tional assessor om the Narmada Water
Tribunal which was dealing with the matter
before the reference to the Prime Minister,
It is now feared that again the Narmada
water disputc will be referred to the Tri-
bunal.

The inordinate d¢lay over the Prime
Minister’s award had already created
doubts in the minds of the peolpe of Gujarat
and people are agitated. This reported
news that agawn it will be referred to the Tri-
bunal will further create anxiety and unrest
in Gujarat,

Under these circumstances, [ request the
hon. Minister for Irrigation and Power to
make a statement clarifying the whole po-
sition about the Narmada water dispute.

(V) MALTREATMENT OF HARUANS IN
TZATNAGAR RAILWAY WORKSHOP
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CONSTITUTION (THIRTY-FIRST
AMENDMENT) BILL

MR. SPEAKER : Before I call the Minis-
ter, may I tell you that the time fixed is 6
hours for the Bill 7 But later on it 'stood
amanded that the Minister will reply to the
debate at 4 O'Clock.

THE MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): After the Mipister finished
his reply, the voting will take place, bocause
this is a constitutional amendment Bill.

SHRI INDRAJIT GUPTA (Alipore):
Today, there are the clections to the three
Parliamentary Comamittees. The prescribed
time for the elections is from 11 -30 A.M. to
4-30 P.M. Our Members have to be
present here for voting on the Constitution
amendment Bill. So, the voting on this
should be after 4-30 P.M. Anybody who
wants to cast -his vote in the Committee
elections should be free to do so upto
4-30 P.M. That margin should be allowed.

MR. SPEAKER : The Minister will
start replying at 4 O’Clock and the voting
will take place at 4-30 P.M, or so, That is
all right. The hon, Minister.

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, before you call upon the hon.
Minister to speak I have just one submission
tomake. 1 had drawn your attention to
a very serious issue......

MR. SPEAKER : Don't do it like that
without being permitted by me.

PROF, MADHU DANDAVATE : With
your permission, I have stood up.

MR SPEAKER : I did not permit you.
I have already called the Minister,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ-
SINGH CHAUDHARY) : Sir, I beg to
move.*

*Moved with the recommendation”of the President.



